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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
-end Scheduled Tribes, having been authorised by the Committee to 
'Submit the -Report on their behalf, present this Eleventh Report on 
Action taken by Government on the recommendations contained in 
their Fifth Report (Fourth Lok Sabha) on the Ministry of Labour, 
Employment and Rehabilitation (Department of Labour & Employ-
ment): Directorate General of Employment and Training-Employ-
ment of Scheduled Castes and Scheduled Tribes in Services. 

2. The draft Report was considered and adopted by the Study 
Group on Action Taken Reports of the Committee at their sitting 
held on the 7th August, 1970 and finally adopted by the Commitree 
on the 28th September, 1970. 

3. The draft Report has been divided into the following 
Chapters:-

I-Report. 

II-Recommendationslobservations that have been accepted by' 
Government. 

III-Recommendations/observations which the Committee do not 
desire to pursue in view of the Government's replies. 

IV-Recommendations in respect of which :replieS' of Govern-
ment have not been accepted by the Committee and which 
require reiteration. 

4. For facility of reference, the main conclusions/recommend a .. 
tions of the Committee have been printed in thick type in the body 
-of the Report. 

o. An analysis of the action taken by Government on the recom-
mendations contained in the Fifth Report of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes is given in 
Appendix XI. It would be observed therefrom that out of 21 recom-
mendations made in that Report, 12 recommendations, that is, 57 per 
cent, have been accepted by the Government; the Committee do not 



desire to pursue seven recommendations, that is, 33.5 per cent, in 
view of the Government's replies', and two recommendations, that is,. 
9':; per cent in respect of which replies of Government have not been 
accepted by the Committee and which require reiteration. 

NEW DELm; 
November 9, 1970 

KartikG 18, 1892 (S) . 

B. BASIDvIATARI, 
ChairmQ.n, 

Committee On the Welfare of 

Scheduled Castes and Scheduled Tribes. 



CHAPTER I 

REPORT 

The Committee in para 4.19 of their Fifth Report (Fourth Lok 
Sabha) on the Ministry of Labour, Employment and Rehabilitation 
(Department of Labour & Employment): Directorate General of 
Employment and Training-Employment of Scheduled Castes and 
Scheduled Tribes in Services had observed that the three schemes 
formulated by the Department of Labour and Employment, viz., (i) 
schemes for establishing Coaching-cum-Guidance Centres for Sche-
duled CasteslTribes during 1969-70, (ii) survey of vacancies reserved 
for Scheduled CastefTribe applicants, and (iii) scheme for providing 
tutorial facilities to Scheduled Castel Tribe trainees in industrial 
training, only the first two schemes had been sanctioned. The Com-
mittee had suggested that the third scheme, namely, the scheme for 
providing tutorial facilities to Scheduled Caste and Scheduled Tribe 
trainees in Industrial Training Institutes might also be implemented 
inasmuch as it would facilitate the Scheduled Castel Scheduled Tribe 
trainees in assimilating theoretical instructions and improve their 
chances of success in examinations and also interviews with 
employers. 

1.2. In their reply, the Ministry of Labour, Employment and Reha-
bilitation (Directorate General of Employment and Training) have 
stated: 

"The recommendation of the Committee had been referred to 
the Department of Social Welfare who 'are responsible for 
financing the various schemes for the welfare of Schedul-
ed Castes nad Scheduled Tribes and had sanctioned the 
earlier two schemes. They have, however, not agreed to 
the scheme for providing tutorial facilities to Scheduled 
Caste and Scheduled Tribe trainees in Industrial Training 
Institutes, on the ground that similar schemes were already 
in operation in various States in the State sector." 

1.3. The Committee are unhappy to note that the Department of 
Social Welfare have not agreed to sanction the third scheme, namely, 
the Scheme for providing tutorial facilities to Scheduled Caste and 
Scheduled Tribe trainees in Industrial Training Institutes. In view 
of the fact that the Scheduled CastelTribe students, on account of 
their educational and social backgrounds, find it difficult to compete 
with more advanced students in examinations in Industrial Training 
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Institutes, it is necessary that there should be a Central Scheme for 
iinstituting tutorial facilities for SUch students in Industrial Training 
Institutes. , •• 

1.4. The Committee, therefore, ~  recommendation and 
-desir-e that the Department of -SGcial -WeUare should sanction this 
sche:m.e -in the Central Sector in the interests GfSdaeduled -Castel 
'Tribe trainees in Industrial Training Institutes. 

1.5. In para 4.22 of their Fifth Report, the Committee -had agreed 
that the recommendations made by the Yardi Working Group in 
regard to augmentation of training facilities for Scheduled Castes 
and Scheduled Tribes should be implemented without any delay. 
'The Committee in particular had emphasised that there should be 
reservation of seats for Scheduled Castes and Scheduled Tribes in all 
,programmes for training of professional and technical workers,in-
cluding apprentices in technical trades, and this might be done by 
amending, if necessary, the Apprentices l\ct, 1961. 

1.6. In their reply, the Ministry of Labour, Employment and Reha-
'bilitation(Directorate General of Employment and Training) have 
~  

"In regard to Craftsman Training Scheme, reservation of seats 
for tlie Scheduled Castes and Scheduled Tribes for -the 
purpose of admission to I.T.IsICentres in various States is 
in accordance with the proportion of their population in 
the respective StatelUnion Territory. 

All Scheduled Caste and Stheduled Tribe.trainees-inthe I.T.Is 
are entitled to receive a stipend -of 1Rs.451-p·m. 

According to the Apprentices Act, 1961, apprentices are recruit-
ed by employers. Employers have full discretion in the 
recruitment of apprentices subject to fulfilment of essen-
tial qualifications as laid down in the Act and the Rules 
therein. 

"The question whether the Apprentices Act might be amended 
by Government to provide for reservation of training 
places for Scheduled Castes and Scheduled Tribes on the 
basis of specific recommendation of the Vardi Committee 
has been under consideration of the D.G.E.T. The Com-
mittee's recommendation reads as follows--

"There should be reservation of seats for Scheduled Castes 
in almost all programmes for training of professional 
and technical workers, such as nurses, patwaries, appren-
tices in technical trades, teachers.' 
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The variolls employing mini$l;ries, St'ateGovernments, the 
Employers' Assoc!iations, the Ministry of Home Affairs,as 
well as the Ministry of Law have been consulted in the 
matter with a view to considering the issue in all its as-
pects-administrative, legal and constitutional 

It has been noticed that the Public SectorlUndertakings are 
generally following the principle of reservation of training 
places (as in services) for Scheduled Caste and Scheduled 
Tribe candidates, as obtaining in the. Government Offices. 
Further, the Ministry of Home Affairs have already for-
warded the 'recommendation of the Yardi Committee to 
all Ministries and Departments of the Government of India, 
vide their O.M. No. 2713168-Ests. (C), dated 14.2.1968 (Ap-
pendix I), with a request to consider it for implementa-
tion. 

'The Ministry of Home Affairs have since confirmed that there 
is no suggestion regarding amendment to the Apprentices 
Act in the Recommendation of the Yardi Committee The 
Ministry of Law have also advised against the amendment 
of the Apprentices Act, in this context. The reaction of 
the Employers' Organisation also has not been favourable 
to the proposal for amendment of the Act. 

Ministry of Defence, etc. have, therefore, been requested vide 
this Ministry's letter No. 8(5)167-AP dated 6th March, 1969 
(Appendix II), to issue necessary instructions to all Public 
Sector and departmental undertakings under their adminis-
trative control to ensure adequate representation of Sche-
duled Castel Scheduled Tribe candidate on the apprentice-
ship training programme under the Apprentices Act, 1961 
in view of the position stated above. 

The Department of Social Welfare has been requested to take 
necessary action on para 4.22 of the Report, in regard to 
the training of other professional and technical workers." 

1.7. The Committee regret to note that the Ministries of Home 
Affairs and Law have not advised in favour of the amendment of the 
Apprentices Act, 1961, so as to provide for reservation of seats for 
'Scheduled Castes and Scheduled Tribes in all programmes for train-
ing of professional and technical workers, including apprentices in 
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technical trades No convincing reasons have been furnished to the-
Committee to justify this negative decision. The Committee do not 
think that there are any valid objections to amend the Apprentices-
Act, 1961 to achieve the desired purpose. The Committee feel that 
the amendment of the Act alone will ensre adequate representation 
to Scheduled Castes and Scheduled Tribes in all programmes for 
training of professional and technical workers. The Committee, 
therefore, reiterate their earlier recommendation and desire that early 
steps should be taken to amend the Apprentices Act, 1961, so that 
Scheduled Castes and Scheduled Tribes may get their due share in 
such training Schemes. 

1.8. The Committee have made observationslsuggestions in respect 
of certain recommendations [Serial Nos. 1 (Paras 1.9-1.10), 5,8 and 
12] including in Chapter m of this Report. The Committee hope 
that the Ministry of Labour, Employment and Rehabilitation (Direc-
torate General of Employment and Training) would take note of 
their comments for appropriate actio ... 



CHAPTER n 

RECOMMENDATIONSIOBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (Serial No.3, Para 2.13) 

The Committee are unhappy to observe that only about 41 per 
-cent of vacancies out of total vacancies notified as reserved for Sche-
duled Castes and Scheduled Tribes during 1968 were actually filled. 
They are also unhappy that only 2.3 per cent vacancies were notified 
.as reserved for Scheduled Castes and Scheduled Tribes during 1968. 
In view of the insignificant percentage of vacancies notified as reserv-
ed for S ~  Castes and Scheduled Tribes, the Committee would 
like that the MinistriesjDepartments and other authorities should 
ensure that percentage of posts intended to be reserved for Scheduled 
'Castes and, Scheduled Tribes is duly taken into consideration while 
notifying the vacancies to Employment Exchanges. 

Reply of Government 

As action on thi,s recommendation was to be taken by the Minis-
try of Home Affairs, they were addressed in this regard by the Direc-
torate General of Employment and Training on the 2nd May, 1970, 
'That Ministry has since brought this recommendation to the notice 
of all MinistrieslDepartments of the Government of India for com-
pliance (vide Ministry of Home Affairs O.M.No. 27/6170-Est. (SCT) 
-dated the 5th June, 1970 (Appendix III). 

{Ministry of Labour, Employment and RehabilitatioIf (Directorate 
General of Employment and Training) O.M. No. EEl. 2013170 
dated 16th July, 1970]. 

Recommendation (Serial No.4, Para 2.14) 

While the Committee take note of the measures taken by the 
'Employment Exchanges to ensure the prompt placement of Schedul-
ed Caste and Scheduled Tribe candidates, namely, follow-up 'Of reserv-
ed vacancies, inspection of Employment Exchanges, post-study and 
"frequent contact with Scheduled CastefTribe association, etc., they 
would urge: that these efforts should be intensified so that placements 
are effected in the quickest possible time in all categories of posts 
..according to the quotas reserved for Scheduled Castes and Scheduled 

5 
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Tribes. The Committee need hardly stress that vigorous efforts. 
should be made by the Directorate General of Employment and 
Training to see that placements are effected in all categories of posts. 
according to the quotas reserved for Scheduled Castes' and Scheduled. 
Tribes. 

~ of Gov"rnmeut 

Although instructions already existed in the' National Employ-
ment Service Manual (Part I-paragraph 11.43) in regard to contacts. 
by Employment Officers with Scheduled CasteslScheduled Tribes. 
associations, advertisement of vacancies, etc. for the purpose of pro-
moting the placement of Scheduled Caste I Scheduled Tribe applicants, 
the attention of the Employment Officers has been drawn to para-
graph 2.14 of the Report of the Committee and they have once again 
been instructed to intensify their efforts in order to achieve speedy 
placement of Scheduled Caste I Scheduled Tribe applicants and to 
ensure that placements are effected in vacancies reserved for such 
applicants. 

Steps have also been taken to collect statistics in respect of place-
ment of Scheduled Castel Scheduled Tribe applicants by broad occu-
pational groups. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) O.M. No. EEL 20!3170 
dated 16th July, 1970]. 

Recommendation (Serial No.6, Para 3.7) 

The Committee regret to note that, as stated by the representa-
tives of the Department of Labour and Employment, the Ministriesl 
Departments of the Government of India are not indicating to the 
employment exchanges the reasons for not filling the reserved posts 
by Scheduled Caste and Scheduled Tribe candidates sponsored by 
the employment exchanges. The Committee are all the more un-
happy that although a decision was taken in an inter-departmental" 
meeting held in September, 1966, that a check should be exercised 
over the decisions of the appointing authorities in the matter of not 
filling the reserved vacancies by candidates of these communities, 
the Ministry of Home Affairs took nearly two years to issue their 
order directing the employing establishments to give specific rea-
IOns for not filling the reserved vacancies by the candidates of these' 
communities. The Committee deplore such inordinate delays. 
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Reply of Government 

The above recommendation has been brought to the notice of' 
the Minitsry of Home Affairs. 

[Ministry of Labour, Employment and Rehabilitation (Directorate· 
General of Employment & Training) O.M. No. EEL 2013170 dated 
16th July, 1970]. 

Reeommendation (Serial No.6, para 3.8) 

From the note furnished by the Department of Labour and Em-
ployment, the Committee gather that the instructions of the Minis-
try of Home Affairs are still not being followed by the emloying 
establishments and, as a consequence, the Directorate General of 
Etnloyment and Training have requested the Ministry of Home 
Affairs to issue instructions to the MinistrieslDepartments for strict 
compliance of the orders issued in this regard. The Committee take 
a serious view that orders issued by the Ministry of Home Affairs 
are by and large not implemented by the Ministries and Depart-
ments. The Committee suggest that the Directorate General of 
Employment and Training should bring cases of non-compliance 
of the Government of India orders to the notice of the Commissioner 
for Scheduled Castes and Scheduled Tribes as also to the Ministry 
of Home Affairs so that these could be properly looked into. 

Reply of Government 

The Committee's observation was brought to the notice of the 
Ministry of Home Affairs on the 17th January, 1970, who have since 
issued another Office Memorandum (No. 1417170-Estts(D) dated the 
16th April, 1970-Appendix IV) addressed to all Ministries!Depart-
ments etc. requesting them to ensure that the instructions contained 
in their earlier O.M. No. 14!12167-Estts(D) dated the 10th April, 
1968 (Appendix V) are observed by them and their attached and 
subordinate offices strictly. 

The Directorate General of Employment and Training have also 
drawn the attention of the State Directors of Employment to para-
graph 3.8 of the Report of the Committee requesting them to bring 
all cases of non-compliance of the instructions of the Ministry of 
Home Affairs to the notice of the Directorate General of Employ-
ment and Training so that the latter may periodically keep the 
Commissioner for Scheduled Castes and Scheduled Tribes and the· 
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Ministry of Home Affairs informed of the correct position in this 
.regard . 

.[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment & Training) O.M. No. EEl 2013170 dated 
16th July. 1970]. 

Recommendation (Serial No.7, Para 3.9) 

The Committee also are in agreement with the views expressed 
by the Commissioner for Scheduled Castes and Scheduled Tribes 
in his 17th Report (1967-68) that the Employment and Training 
Organisation should keep a liaison with employing agencies to find 
out the type of vacancies which are likely to be notified to them. 
This, the Committee feel, would enable the Directorate General of 
Employment and Training to map out the plan their training 
programmes. 

Reply of Government 

Attention of the State Governments and Union Territories had 
been drawn to the above recommendation and they have been re-
quested to inform the Directorate General of Employment and 
Training of the type of vacancies which generally remain unfilled 
·due to want of suitable persons so that the training programmes 
could be adjusted suitably in order to remove such shortages in 
future. 

The State Governments have also been requested to get in touch 
with public enterprises for deciding on the type of custom built 
courses that could be offered in the Industrial Training Institutes 
for the training of Scheduled Caste and Scheduled Tribe boys and 
their subsequent emloyment. For making a sufficient number of 
Scheduled Caste and Scheduled Tribe candidates available for these 
training courses, the State Governments have been further advised 
to take the assistance of the Organisation for Scheduled Castes and 
Scheduled Tribes in their areas. 

The Bureau of Public Enterprises have also been addressed by 
the Department of Labour and Employment suggesting that public 
availaole Industrial Training Institute. trained pool of Scheduled 
sector enterprises under the Bureau could make full use of the 
-Castes and Scheduled Tribes man power and that thereafter should 
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be need still persist, the question of running special custom built 
courses be taken up by them jointly with the State Governments. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment & Training) O.M. No. EEl 2013170 dated 
16th July, 19'70]. 

Recommendation (Serial No.9,. Para 4.18) 

The Committee are glad to note that Coaching-cum-Guidance 
Centres for Scheduled Castes and Scheduled Tribes are proposed 
to be set up on a pilot basis in four different StateslUnion Territory, 
namely, Madhya Pradesh, Uttar Pradesh, Tamil Nadu and Delhi 
for rendering guidance and pre-employment orientation and coach-
ing to Scheduled Castes and Scheduled Tribe candidates. They 
also note that these centres are to be set up initially for a period 
of one year and will provide confidence building training to Sche-
duled Caste and Scheduled Tribe candidates. The Committee hope 
that the scheme which has been formulated on a pilot basis would 
be gradually extended to other areas if the results prove encourag-
ing. 

Reply of Government 

The Centres at Jabalpur and Madras have already been set up 
and those at Delhi and Kanpur (Uttar Pardesh) are in the process 
of being set up.· Expansion will be considered in the light of ex-
perience gained. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment & Training) O.M. No. EEl 2013170 dated 
16th July, 1970]. 

Recommendation (Serial No. 11 Para 4.20) 

From the statements furnished by the Department of Labour 
and Employment in regard to the number of seats introduced and 
the number of trainees on roll, the Committee observe that in the 
trade of stenography as on 30th June, 1969 in Industrial Training 
InstituteslCentres the percentage of Scheduled Caste and Scheduled 
Tribe trainees is only 8.8 per cent and 1.2 per cent respectively. 
The percentage of Scheduled Caste and Scheduled Tribe trainees 
on roll in the whole country in all the trades as on 30th June, 1969 
is only 12 per cent and 2.1 per cent respectively. The Committee 

• At the stage off actual verification the MinistrY of Labour, Empl0yment & Rehabili-
tation (DirectOrate General of Emplo' ment & Training) hl!Ve intimated. 

"The Coaching-cum-Guidance Centres fOr Scheduled Caste/Scheduled Tribe 
candidates have since started functioning SO at Delhi and Kanpur" 
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feel unhappy about the poor intake of Schedulad Caste and Schedul-
ed Tribe trainees in the Industrial Training Institutes in general 
and also in the trade of stenography in particular. They would 
strongly urge that the Department of Labour and Employment 
(D.G.E. & T.) should investigate the reasons for the low percentage 
of admission of Scheduled Caste and Scheduled Tribe candidates in 
Industrial Training Institutes in the country and take remedial 
measures in consultation with the appropriate Governments. 

Reply of Government 

There has been an improvement in the position of admission of 
Scheduled Castes and Scheduled Tribes in the Industrial Training 
Institutes. The proportion of Scheduled Castes has gone up to from 
12 per cent as on 30.6.1969 to 13.13 per cent as on 31.1.1970 and that 
of Scheduled Tribes from 2.1 per cent to 2.31 per cent during the 
same period. A statement showing State-wise number of trainees 
on roll and the number of Scheduled Caste and Scheduled Tribe 
trainees among them under the Craftsman Training Scheme (as on 
31.1.1970) is at Appedix VI. 

The above recommendation has been brought to the notice of 
the State Governments for making efforts to improve the in-take 
position in the Industrial Training Instittues. 

The State Governments have also been requested earlier to get 
in touch with Public Enterprises for deciding on the type of custom 
built courses that could be offered in the Industrial Training Insti-
tutes for the training of Scheduled Cast. and Scheduled Tribe 
boys and their subsequent employment. For making sufficient 
number of Scheduled Caste and Scheduled Tribe candidates avail-
able for these training courses, they have further been advised to 
take assistance of the Organisation of Scheduled Castes and Sche-
duled Tribes in their areas: 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment & Training) O.M. No. EEl 2013170 dated 
16th July, 1970]. 

Recommendation (Serial No. 13, Para 4.23) 

The Committee take note that there are Advisory Boards and 
Committees in all Employment Exchanges and that the employers 
and workers are represented on them. The Committee suggest that 
the local M.PsIM.L.As belonging to Scheduled CasteslTribes or other 
eminent persons belonging to these communities should also be 
included in these Advisory BoardsiCommittees. 
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Reply of Government 

Normally M.L.As and other eminent persons are members 'of the 
District Committees on Employment. However, as the actual com-
position of the District Committees in a State is to be decided by 
the State Government concerned, the above recommendations of 
the Committee have been brought to their notice with the request 
to implement them immediately. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment & Training) a.M. No. EEl 2013170 dated 
16th July. 1970]. 

Recommendation (Serial No. 14, Para 5.5) 

The Committee are happy to note that elaborate statisticS' are 
being maintained by the Department of Labour and Employment 
(Directorate General of Employment and Training) in regard to 
the Scheduled Caste and Scheduled Tribe employment seekers and 
these are being utilised by the Commissioner for Scheduled Castes 
and Scheduled Tribes. The Committee hope that it would be pos-
sible for the Department also to maintain statistics about the place-
ment/employment 'Of Scheduled Caste and Scheduled Tribe candi-
dates according to the occupation in which they are placed. 

Reply of Government 

Arrangements have already been made to collect the required 
statistics. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment & Training) a.M. No. EEl 2013170 dated 
16th July, 1970]. 

Recommendation (Serial No. 15, Para 5.6) 

The Committee understand that Scheduled Caste and Scheduled 
Tribe persons already in service can register their names with the 
Employment Exchanges for seeking better employment after obtain-
ing 'No Objection Certificates' from the Heads of Departments under 
Whom they serve· The Committee suggest that the Employment 
Exchanges may maintain statistics of such Scheduled Caste and 
scheduled Tribe employees applying with 'No Objection Certificates' 
from the Heads of Departments. 
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Reply of Government 

Instructions have already been issued to the State Directors of 
Employment to collect these data on an ad-Me basis from the Employ-
ment Exchanges. The data so collected will be examined in the 
Directorate General of Employment and Training with a view to 
determining the frequency of its collection in future. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment & Training) O.M. No. EEl 2013170 dated 
16th July, 1970]. 

Recommendation (Serial ~  16. Para 5.7) 

The Committee further recommend that the Department should 
extend facilities for registration to possible employment seekers in 
remote villages as recommended by the Commissioner for Schduled 
Castes and Scheduled Tribes in his Seventeenth Report (1967-68). 

Reply of Government 

The Directorate General of Employment and Training have 
addressed the Directors of Employment in the States and Union 
Territories (on the 1st May, 1970) requesting them to issue instruc-
tions to their Employment Officers to the effect that they should 
visit remote areas with concentrations of Scheduled Caste and 
Scheduled Tribe persons to register possible employment seekers 
and give them an idea of the available employment opportunities. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment & Training) O.M. No. EEl 2°:3170 dated 
16th July, 1970]. 

Recommendation (Serial No. 17, Para 5.8) 

The Committee also suggest that the Department of Labour and 
Employment (D.G.E.T.) should maintain statistics in regard to the 
number of Scheduled Caste and Scheduled Tribe applicants on the 
Live Register of Employment Exchanges at the end of each year, 
classified by the period of duration on the Live Register. This, it is 
hoped, would enable the Commissioner for Scheduled Castes and 
Scheduled Tribes to assess the employment position of the Schedul-
ed Caste and Scheduled Tribe candidates. 

Reply of Government 

The Directorate General of Employment and Training are al-
ready collecting statistics in regard to the number of job-seekers 



13 

(all categories) borne on the Live Register of Employment Ex-
changes, classified by broad occupational groups and the period for 
which such applicants remain on the Live Register. Action has been 
taken to collect similar information in respect of Scheduled Caste I 
Scheduled Tribe job-seekers as well. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) 0.1\':. No. EEI.2013170 dated 
16th July, 1970]. 



CHAPTER In 

RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW 

OF THE GOVERNMENT'S REPLIES 

Recommendation (Serial No.1, Para 1.9) 

The Committee note that a comprehensive survey on employment 
of Scheduled Castes through Employment Exchanges in certain 
selected States/Union Territory was conducted by the Directorate 
General of Employment and Training. They also note with 'l."egret 
that according to the survey conducted by the Working Group, the 
extent of utilisation of employment exchanges by job seekers belong-
ing to Scheduled Caste was low as compared to other employment 
seekers. The vacancies notified as reserved for Scheduled Caste 
applicants by State Government establishments formed only a small 
fraction of the total number 'Of vacancies notified to the exchanges 
during the year 1966. According to the survey, a majority of the 
State Government establishments do not generally indicate the 
specific number of vacancies reserved fur Scheduled Castes while 
sending requisition to the employment exchanges though they 
indicate the preference for them in some cases. 

Reply of Government 

Since action on this recommendation is to be taken by the Mini-
sry of Home Affairs, the Direcorate General of Employment and 
Training have addressed the Ministry of Home Affairs (on 2nd may, 
1970) requesting them to move the State Governments to issue suit-
able instructions in the matter to the establishments under their 
control. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) a.M. No. EEL 2013170 
dated 16th July, 1970.] 

14 



15 

Comments of the Committee 

A copy of the instructions issued by the Ministry of Home Affairs 
to the State Governments may be furnished to the Committee. * 

Recommendation (Serial No.1. Para 1.10) 

The Committee also take note of the analy&is made by the Work-
ing Group in regard to the reasons for non-absorption of Scheduled 
Caste candidates against reserved vacancies. They hope that the 
Department of Labour and Employment would take necessary action 
to implement the recommendations made by the Working Group so 
as to facilitate the absorption of Scheduled Caste in services in large 
numbers. 

Reply of Government 

Action taken on the suggestions of the Working Group as listed 
in items (a) to (f) in para 13 (viii) of Appendix II to the Report is 
indicated below: 

Gist of the Suggestion 

(a) It would be in the fitness of things 
to introduce reservation of seats for 
Sched uled Caste candidates in 
almost all programmes for train-
ing of Professional and Techni-
cal workers. as well as craftsmen 
such as nurses. patwaries, teachers, 
apprentices in technical trade, 
etc. 

(b) It is essential to strengthen the 
vocational guidance programme 
of the National Employment Ser-
vice in adequate measure so as to 
bring home to Scheduled Caste 
school-leavers and their parents 
that they should take more and 
more to technical and vocational 
education training (rather than to 
go in for general education with 
a view to acquiring skills which 
are in growing demand). 

Action Taken 

(a) Please see reply to para 4·22 
(Recommendation No. 12) 

(b) All the Vocational Guidance Units 
attached to Employment Exchange 
have already been instructed to 
give special attention to Scheduled 
Caste/Scheduled Tribe applicants 
in the matter of Vocational Guidance 
and also assist them in the choice 
of suitable training and vocational 
education, with a view to improv-
ing their employability. 

In addition to above, four 
Coaching-cum-Guidance Centres are 
being set up (two of them are al-
ready functioning at Madras and 

*At the stage of factual verification, the Ministry of Labour, Employment & 
Rehabilitation (Directorate General of Employment and Training) have stated : 

"The attention of the State Governments/ Administrations has since been drawn to 
the recommendation in para 1·9 of the Report (i.e. Fifth Report of the 
Committee, for necessary action vide the Ministry of Labour, Employment 
& Rehabilitation-Department of Labour and Employment (Directorate 
General of Employment & Training) O.M. No EE.1. 20/7/70 dated 12th 
October, 1970 (Appendix IX)." 
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Gist of the Suggestion 

(e) Some of the Employers also re-
commended introduction of pre-
employment training programmes 
for Scheduled Caste candidates 
which would go a long way in 
implementing their performance 
and brini them to the general 
standard. 

(d) The rules of reservation should be 
extended to the purely temporary 
posts also. 

Action Taken 

Jabalpur)* for rendering guidance 
and pre-employment orientation and 
coaching to Scheduled Caste and 
Scheduled Tribe candidates. 

The Vocational Guidance ,-Pro-
gramme of National Employment 
Service is being strengthened and 

• a Career Study Centre is being 
set up at the headquarters of the 
National Emllloyment Service.-one 
of the Main functions of the Centre 
would be produce career literature 
on employment and self-employ-
ment opportunities for the benefit 
of young employment-seekers (in-
cluding those belonging to Sche-
duled Castes/Scheduled Tribes). 

(c) The Directorate General of Employ-
ment and Training is now conducting 
a Survey to investigate into the 
reasons due to which vacancies 
reserved for Scheduled Caste/Sche-
duled Tribe applicants in Central 
Government Establishments/ Under-
takings remain unfilled. (Please see 
our reply to para I· ll). 

Information is being collected 
through this Survey from all Emp-
loyment Exchanges as also Centra I 
Government establishments/ Under 
takings as to -whether the latter 
have any special arrangements for 
imparting pre-employment training 
to new entrants and for inservice 
training to employees. Their speci-
fic suggestions as to' how the diffi-
culties experinced by them in filling 
the reserved vacancies could be 

-overcome have also been invited. 

The Survey is in progress and 
specific schemes will be taken up in 
consultation with the Department 
of Social Welfare. 

(d) The Ministry of Home Affairs have 
already issued necessary instructions 
to all Ministries, etc. in this regard 
vide their Oftce Memorandum No. 
27/4/67 (Il)-Est (SCT) dated the 
24th September, 1968 (Appendix 
VII). 

(e) The notification of vacancies under (e) Rule 4(1) of the Employment Exchanges 
the EE (CNY) Act should speci- (Compulsory Notification of Yacan-
fically indicate the number of vacan- des) Rules. 1960. has already been 
cies against which Scheduled Caste amended for this purpose-vide De-
candidates are required. This partment of Labour and Employ-
would facilitate submission and ment Notification No. GSR. 548 
absorption of larger number of dated the 16th March. 1968. 

-At the stage offactual verification, the Ministry of Labour, Employment & 
Rehabilitation (Directorate General of Employment & Training) have intimated : 

"The Coaching-cum-Guidance Centres for Scheduled Caste/Scheduled Tribe 
candidates have since started functioning also at Delhi and Kanpur." 
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Gist of the Suggestion Action Taken 
---------------------------------------------------------

Scheduled Caste applicants parti-
cularly in State Government vacan-
cies by the Employment Exchanges 
Apart from the Amendment in the 
form of notification of vacancies 
some sort of executive instructions 
in this regard on the part of the 
State Government may also be 
necessary. 

(f) A few of the employees expressed 
opinion in favour of discontinuance 
of reservation for they feIt that it 
was doing more harm than good 
to Scheduled Caste candidates by 
working as a deterrent to their 
natural development of their com-
petitive spirit and urged for self-
improvement. Instead of reserva-
tion the Government could do 
well to provide more and better 
educational facilities for them and 
to introduce some sort of awards 
for outstanding performance in 
studies and training. 

In so far as vacancies arising 
in Central Government offices/Estab-
lishments are concerned, the Ministry 
of Home Affairs have 
already issued instructions to all 
Ministries etc.-vide their O.M. No. 
14/12/67-Estt. (D) dated the 10th 
April, 1968 (Appendix V) and No. 
27/6/70-Est. (SCT) dated the Sth 
June, 1970 (Appendix III). 

As regards vacancies arising in 
State Government establishments. 
the Direcotorate General of Emp-
loyment and Training have requested 
the Ministry of Home Affairs (on 
2nd May, 1970) to address the State 
Governments to issue similar ins-
tructions to their offices/establish-
ments.-

(f) The Working Group had only refer-
to the opinion of some of the emp-
loyers that reservations in favour of 
Scheduled Castes and Scheduled 
Tribes be discontinued as they 
(the employers) considered that the 
reservations were doing more harm 
then good to these communities. 
Even the Working GrQup does not 
appear to have agreed with this 
view. The Ministry of Home Affairs 
who were consulted in the Matter 
donot consider it desirabel to with-
draw the existing orders regardiag 
reservations in services. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) O.M. No. EEl. 20/3/10 dated the 16th 

. July. 1970.] 

Comments of the Committee 

The Committee would like to know the number of Scheduled 
Caste and Scheduled Tribe applicants who have taken advantage of 
the Vocational Guidance rendered by the Vocational Guidance Units 
attached to Employment Exchange during each of the last two years. 

-At the stage of factual verification, the Ministry of Labour, Employment & 
Rehabilitation (Directorate General of Employment & Training) have staled: 

"The MinistrY of Home Affairs have since suggested that the Directorate 
General of Employment and Training might themselves address the state Govern-
ments in the matter. The state Governments have accordingly been addressed by the 
Directorate General of Employment & Training vide their O. M. No. EE. I. 20/7/70 
dt. 17.9. 1970 (Appendix X)." 
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They would also like to be informed of the instructions issued in 
this regard to the Vocational Guidance Units. 

'l'he Ministery may also intimate every six months the results 
achieved by the Coaching-cum- Guidance Centres at Madras and 
Jabalpur. 

The result of the survey referred to in (c) above may be intimated 
to the Committee. A copy of the instructions issued by the Ministry 
of Home Affairs to the State Governments vide para (e) may be 
furnished to the Committee. 

Recommendation (Serial No.1, Para 1.11) 

The Committee would suggest that a similar survey should be 
conducted about the employment of Scheduled Tribe candidates in 
selected areas where there is large concentration of Scheduled Tribe 
population. 

Reply of Government 

The D.G.E.&T., in consulation with the Department of Social 
Welfar, has already launched a survey to investigate into the rea-
sons due to which a number of vacancies resrved for Scheduled 
CasteslTribes in the Central GoV'Crnment establishments undertak-
ings remain unfilled. The main objects of this survey are:-

(a) To find out the percentage and type of posts that remain 
unfilled and the reasons for which these vacancies could 
not be filled; 

(b) To ascertain the characteristics of Scheduled CastelSche-
duled Tribes applicants appointed against reserved 
vacancies; 

(c) To ascertain the views of the employers about the Schedule 
Castel Scheduled Tribe applicants submitted to them and 
the reasons for their not accepting these applicants; and 

(d) To suggest lines on which remedial action may be taken so 
that all the reserved posts are filled by Scheduled Castel 
Tribe applicants. 

In view of the wide scope and the objectives of the survey (cover-
ing all the employment exchanges in the country) which has already 
been launched, it may perhaps not be necessary to conduct another 
survey in respect of Scheduled Castel Scheduled Tribe applicants 
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only as suggested by the Committee on the Welfare of Scheduled 
Castes and S ~  Tribes. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) O.M.No. EEI.2013170 dated 
16th July 1970]. 

Recommendation (Serial No.2, Para 2.6) 

From the statement given in para 2.5, the C ~  note that 
although in the year 1968 the number of regsitrations effected in 
respect of Scheduled Castes and S ~  Tribes was more than in 
the year 1966, the percentage of placements to registration was less 
in 1968 than in 1966. They also note that the percentage of place-
ments both in respect of Scheduled CastelTribe applicants was 
slightly higher as' compared to other categories of applicants during 
all the three ~  However, the Committee would like the Gov-
ernment to investigate t.he reasons for the decline in the percentage 
of placements of Scheduled Castes and Scheduled Tribes as also 
other categories of job seekers during the year 1967-68 in relation to 
total registration and initiate necessary remedial measures. 

Reply of Government 

The lower rate of placements achieved by the E ~  Ex-
changes in respect of Scheduled Castes and Scheduled Tribes as well 
as ~  categories of job-seekers during the year 1967-68 as compar-
ed to the two earlier years was mainly due to the decline in the 
number of vacancies ~  to the Employment Exchanges result-
ing from ~  employment growth during that particular 
year. The main factors responsible for the decline in employment 
were-(i) halting growth of the economy; and (ii) the after effects 
of two successive droughts in 1965-66 and 1966-67. 

The position is likely to improve with the economic recovery 
which has already set in and as the process of development gains 
momentum in Fourth Five Year Plan. ~ bas already been an 
improvement in the percentage of placement of Scheduled Tribe 
applicants during 1969 (please seee statement at the Appendix 
VIII). 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) O.M No. EEl 20/3/70 
dated ~ 16th July, 1970]. 
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Recommendation (Serial No.5. Para 2.15) 

The Committee would desire that the Employment Exchanges 
should ensure that every requisition received by them for recruit-
ment specifically mentions the number of posts reserved for Sche-
duled Castes and Scheduled Tribes. If this fact is not mentioned 
in the requisetion the Employment Exchanges should return the re-
quisition to the authorities concerned asking them to resubmit the 
same duly indicating the number of posts reserved for Scheduled 
Castes and Scheduled Tribes. 

Reply of Government 

Since action on the above recommendation was to be taken by 
the Ministery of Home Affairs, that Ministry has been requested (on 
the 2nd May, 1970) to examine the recommendation for issue of 
necessary instructions to various Ministries/Departments in this 
regard. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) O.M.No. EEl. 20/3/70 
dated 16th July, 1970]. 

Comments of the Committee 

The Committee may be informed of the instructions issued by 
the Ministry of Home Affairs in this regard. However, the Direc-
torate General of Employment and Training should also issue 
suitable instructions to the State Govemments* 

Recommendation (Serial No.8, Para 4.17) 

The Committee note that Vocational Guidance officers in 
employment exchanges render guidance to groups of Scheduled 
Caste and Scheduled Tribe candidates visiting Employment 
Exchanges. The Committee suggest that the Scheduled Caste and 
Scheduled Tribe candidates approaching the employment exchanges 
for jobs should be encouraged to go in for training in those trades 
in which there is considerable demand for trained hands from 
employing agenCies. The Committee further suggest that the 
Employment Exchanges should give adequate publicity about the 
vocational guidance given to Scheduled Caste and Scheduled Tribe 

*At the stage of factual verification, the Ministry of Labour, Employment & 
Rehabilitation (Directorate General of Employment & Training) have stated : 

"The Ministry of Home AffairS have since written to this Dir:ectorate General 
to say that they (i.e. the Ministry of Home Mairs) nee? not Issue any further 
inscruetions to the Ministries Departments and that the DIrectorate General of 
Employment and Training might themselves issue suitable instructions to the Employ-
ment Exchanges. I\ction in this regard is being taken and the instructions to the 
Employment Exchanges will be issued shortly." 
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candidates through newspapers and othe":- U ~~ ~  
more and more Scheduled Caste and Scheduled Tribe candidates can 
make use  of the facilities that are available in the Employment 
Exchanges. Arrangements may also be made to display descriptive 
charts in the Employment Exchanges showing the gUidance facilities 
that are available to Scheduled Caste and Scheduled Tribe candidates. 

Reply of Government 

Instructions have already been issued to Vocational Guidance 
'Units at Employment Exchanges to give gUidance to all Scheduled 
Caste/Scheduled Tribe 'applicants and to advise them to take up 
suitable training courses consistent with the demands in the employ-
ment market. Further, Coaching-cum-Guidance Centres have been 
set up on a pilot basis at Jabalpur and Madras for rendering guidance 
and pre-employment orientation and coaching to Scheduled Caste 
and Scheduled Tribe candidates. Similar Centres are to be set up 
shortly at Kanpur and Delhi also. * 

All the Employment Exchanges have also been instructed to take 
up publicity measures as recommended by the Committee. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) O.M.No. EEl. 20/3/70 
dated 16th July, 1970]. 

Comments of the Committee 

The Ministry of Labour, Employment & Rehabilitation (Depart-
ment of Labour and Employment) may indicate by the end of the 
year as to how these instructions regarding Vocational Guidance have 
been implemented. 

Recommendation (Serial No. 12, Para 4.21) 

The Committee are also uphappy that no separate survey has been 
made by the Department of Labour and Employment in regard to 
absorption of Scheduled Caste and Scheduled Tribe trainees passing 
out from Industrial Training Institutes. They suggest that the 
Department of Labour and Employment may conduct such 'a survey 
in respect of all the Industrial Training Institutes. 

*At the stage of factual verification, the Ministry of Labour, Employment 
& Rehabilitation (Directorate General of Employment & Training) have intimated: 

'The coaching-cum-Guidance Centres for Scheduled Caste/Scheduled Tribe 
condidates have since started functioning also at Delhi and Kanpur." 
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Reply of Government 

A scheme is under consideration for the conduct of a survey to 
ascertain the employment status of ex-trainees of Industrial Training 
Institutes (I.T.Is.) belonging to Scheduled Castes and Scheduled 
Tribes. The survey will cover ex-trainees of I.T.Is. who belong to 
Scheduled Castes and Scheduled Tribes and who passed out in the 
trade test held in July, 1968. 

The total number of trainees belonging to Scheduled Castes was 
about 5,900 in the country as a whole and that of those belonging to 
Scheduled Tribes was about 1,300. In the case of Scheduled Castes, 
four States viz. Maharashtra, Punjab, Tamil Nadu and Uttar Pradesh 
accounted for about half of the trainees. While in the case of the 
Scheduled Tribes the three States of Bihar, Madhya Pradesh and 
Orissa accounted for nearly two thirds of the total number. In order 
to complete the survey as quickly as possible, it is proposed to confine 
the survey only to 54 selected Institutes in these States where a 
substantial number of Scheduled Caste and Scheduled Tribe trainees 
passed out in July, 1968. All those trainees who passed out from 
these Institutes, whose number is 2,500, will be covered ona comp-
lete enumeration basis. 

[Ministry of Labour, Employment and Rehabilitation (Directorate 
General of Employment and Training) O.M.No. EEL 20/3/70 
dated 16th July, 1970]. 

Comments of the Committee 

The Committee would like to be informed of the findings of the sur· 
vey in due course. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COM-
MITTEE AND WHICH REQUIRE REITERATION. 

Recommendation (Serial No. ltD, Para 4.19) 

The Committee find that of the three schemes formulated by the 
Department of Labour and Employment, viz. (i) schemes for estab-
lishing Coaching-cum-Guidance Centres for Scheduled Castes I Tribes 
during 1969-70, (ii) survey of vacancies reserved for Scheduled 
Caste/Tribe applicants, and (iii) scheme for providing tutorial facili-
ties to Scheduled Caste/Tribe trainees in industrial training, only 
the first two schemes have been sanctioned. They suggest that the 
third scheme, namely, the scheme for providing tutorial facilities to 
Scheduled Caste and Scheduled Tribe trainees in Industrial Training 
Institutes may also be implemented inasmuch as it would facilitate 
the Scheduled Caste/Scheduled Tribe traines in assimilating theore-
tical instructions and improve their chances' of sUCC'ess in examina-
tions and also interviews with employers. 

Reply of Government 

The recommendation of the Committee had been referred to the 
Department of Social Welfare who are responsible for financing the 
various schemes for the welfare of Scheduled Castes and Scheduled 
Tribes and had sanctioned the earlier two schemes. They have, how-
ever, not agreed to the schemes for providing tutorial facilities to 
Scheduled Caste and Scheduled Tribe trainees' in Industrial Training 
Institutes, on the ground that similar schemes were already in opera-
tion in various States in the State sector. 
[Ministry of Labour, Employment and Rehabilitation (Directorate 

General of Employment and Training) O.M.No. EEL 20/3/70 
dated 16th July, 1970]. 

Comments of the Committee 

Please see Chapter 1 

Recommendation (Serial No. 12, Para 4.22) 

The Committee would urge that the recommendations made by 
the Yardi Working Group in regard to augmentation of training 
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facilities for Scheduled Castes and Scheduled Tribes should be im:t>le-
mented without any delay. The Committee in particular would liIre 
to emphasise that there should be reservation of seats for Scheduled 
Castes and Scheduled Tribes in all programmes for training of pro-
fessional and technical workers, including apprentices in technical 
trades, and this may be done by amending, if necessary, the Appren-
tices Act, 1961. . 

Reply of Government 

In regard to Craftsman Training Scheme, reservation of seats for 
the Scheduled Castes and Sche9-uled Tribes for the purpose of 
admission to I.T.IsICentres in variouS' States is in accordance with the 
proportion of their population in the respective State/Union Territory. 

All Scheduled Caste and Scheduled Tribe trainees in the I. T. Is 
are entitled to receive a stipend of RS'. 45/-p.m. 

According to the Apprentices Act, 1961, apprentices are recruited 
by employers. Employers have full discretion in the recruitment of 
apprentices subject to fulfilment of essential qualifications as laid 
down in the Act and the Rules therein. 

The question whether the Apprentices Act might be amended by 
Government to provide for reservation of training places for Sche-
duled Castes and Scheduled Tribes on the basis of specific recom-
mendation of the Yardi Committee has been under consideration of 
the D.G.E.T. The Committee's recommendation reads as follows:-

"There should be reservation of seats for Scheduled Castes in 
almost all programmes for training of professional and 
technical workers, such as nurses, patwaries, apprentices 
in technical trades, teachers." 

The various employing Ministries, State Governments, the Emp-
loyers' Associations, the Ministry of Home Affairs, as well as the 
Ministry of Law have ~  consulted in the matter with a view to 
considering the issue in all its aspects administrative, legal and cons-
titutional. 

It has been noticed that the Public Sector I undertakings are 
generally following the principle of reservation of training places (as 
in services) for Scheduled Castes and Scheduled Tribes candidates, as 
obtaining in the Government Offices. Further, the Ministry of Home 
Affairs have already forwarded the recommendation of the Yardi 
Committee to all Ministries and Departments of the Government of 



India,vide their O.M. No. 27[3 [68-Ests (C), dated 14th February, 1968 
(Appendix I), with a request to consider it for implementation. 

The Ministry of Home Affairs have since confirmed that there is 
no suggestion regarding amendniertt to the Apprentices Act in the 
Recommendation of the Yardi 'Committee. The Ministry of Law 
have also advised against the amendment of the Apprentices Act, in 
this context. The reaction of the Employers' Organisation also has 
not been favourable to the proposal for amendment of the Act. 

Ministry of Defence, etc. have, therefore, been requested vide this 
Ministry's letter No. 8(5)167-AP dated 6th March, 1969 (Appendix II), 
to issue necessary instructions to all Public Sector and departmental 
undertakings under their aamiIiistrative control to ensure adequate 
rept'i!iientlition of Scheduied castel Scheduled Tribe candidates' on the 
apprenticeship trairiing programme under the Apprentices Act, 1961 
in view of the position stated above. 

The Department of Social Welfare has been requested to take 
necessary action on para 4.22 of the Report, in regard to the training 
of othel"'professional and technical workers. 

[Milus.t7, of Lapour, Employment. ~  n,ehaf,ilitaHon (Directorate 
General of Employment and Training) O·M. N"o. EEl. 20[3[70 
dated 16th July, 1970]. 

COmDients of the Committee 

Please see Chapter I. 

NEW DELHI; 

November 9, 1970 

Kartika 18, 1892(S) 

I'·' , 

D. BASUMATARI, 
. Chairman, 

Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes. 



APPENDIX I 
[Vide para 1.6 (Chapter I) 'of Report] 

MINISTRY OF HOME AFFAIRS 
EST (SET) SECTION 

OFFICE MEMORANDUM 

SUBJECT: Recommendation No. 27 of the Working Group to study the 
'Ifrogress of measures for land allotment to Scheduled 
Castes and their representation in Services-Reservation 

of seats for Scheduled Caste in training programmes. 

The Working Group set up under the Chairmanship of Shri M. R. 
Yardi, Additional Secretary, Ministry of Home Affairs, to study the 
progress of measures for land allotment to Scheduled Castes and 
their representation in services has inter alia made the following 
recommendation: -

Recommendation No. 27 

"There should be reservation of seats for Scheduled Castes in 
almost all programmes for training of professional and 
technical workers such as' nurses, ?atwaris, apprentices 
in technical trades, teachers etc." 

2. Ministry of Health and Family Planning etc. are requested to 
consider the above recommendation for implementation in the case 
of the training programmes of professional and technical workers if 
any, organised by the Ministry or any other authority under the 
control of that Ministry. 

3. Action taken on the above-mentioned recommendation may 
kindly be intimated to the Department of Social Welfare. 

To 

Sdl-
Under Secretary 

to the Government of India. 

All Ministries and Departments etc. 
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APPENDIX n 
[Vide para 1.6 (Chapter I) of Report] 

No.8 (5) j67-AP. 
GOVERNMENT OF INDIA 

MINISTRY OF LABOUR, EMPLOYMENT & REHABILITATION 

Department of Labour and Employment (D.G.E.T.) 

Dated: 6th March, 1969. 

15th Phalguna, 1890. 
OFFICE MEMORANDUM 

SUBJECT: The Apprentices Act, 1961-Recruitment of apprentices 
by employers-Reservation of seats for Scheduled Caste 

and Scheduled Tribe candidates. 

The undersigned is directed to say that in recruiting apprentices 
in trades designated under the Apprentices Act, the employers have 
full discretion, subject to fulfilment of minimum essential condi-
tions in respect of age, educational qualifications, etc., as laid down 
in the Act and the Rules framed thereunder. Questions have been 
asked in the Parliament whether the Apprentices Act might be 
amended by Government to provide for reservation of training 
places for Scheduled Castes and Scheduled Tribes on the basis of 
specific recommendation of the Yardi Committee, which reads as 
follows:-

"There should be reservation of seats for Scheduled Castes in 
almost all programmes for training of professional and 
technical workers, such as nurses, patwaries, apprentices 
in technical trades, teachers". 

2. The various employing Ministries, State Governments, the 
Employers' Associations, the Ministry of Home Affairs, as well as 
the Ministry of Law have been consulted in the matter with a view 
to considering the issue in all its aspects-admmistrative, legal and 
constitutional. 

It has been noticed that the Public Sector Undertakings are 
generally following the principle of reservation of training places (as 
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in services) for Scheduled Castes and Scheduled Tribes candidates, 
as obtaining in' the Government Offices. Further, the Ministry of 
Home Affairs have already forwarded the recommendation of the 
Yardi Committee to all Ministries and Departments of the Govern-
ment of India, vide their O,M, No, 27 13 !68-Ests(C) , dated the 14th 
February, 1968, with a request to consider it for implementation, 

4, Apprentices are recruited by employers from the open market 
or through the Employment Exchanges or from the passed-out boys 
of Industrial Training Institutes for Craftsmen, In so far as crafts-
men training programme in the Industrial Training Institutes is 
concerned, there is already reservation of Scheduled Castes and 
Scheduled Tribes candidates, proportionate to the popUlation of 
these communities in the StatesfUnion Territories, Thus these 
Institutions belonging to the State or financially aided by the State 
already fulfil the Constitutional Obligations. Many employers have 
agreed to draw on the passed-out LT.I, trainees for their apprentice-
ship programme. 

5. The Ministry of Home Affairs have since confirmed that there 
is no suggestion regarding amendment to the Apprentices Act in the 
recommendation of the Yardi Committee, The Ministry of Law 
have also advised against the amehdment of the f\pprentices Act, 
in this context. The reaction cf the Employers OrganisatioTI3 has 
not been favourable to the proposal for amendment of the Act, 

6. Ministry of Defence, etc., are therefore requested to circulate 
this Office Memorandum to all Public Sector and departmental 
Undertakings under their administrative control and ensure adequate 
reptesentation of St:heduled Castes/SCheduled Tribes cantHtlates on 
the apprenticeship training programme tinder the Apprentices Act, 
1961 in view of the position stated above. 

7. Action taken in the matter may kindly be intimated to this 
Ministry and the Department of Social Welfare. 

Director of Apprenticeship Training Scheme for Director General 
and JOint Secretary to the Government of Iindia. 

To 

All Ministries and Departments of the Government of India, 
including Bureau of Public Enterprises (Ministry of Finance), 
Planning Commission. 
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Copy for information to:-
1. Ministry of Home Affairs. 

Copy also for information and necessary action to:-
1. All Regional Directors of Apprenticeship Training, Kanpur-

6ICalcutta-20IMadrasIBombay-70. 
2. All Principals of Central Training Institute for instructors. 
3. All State Government Departments concerned with Train-

ing Schemes. 
4.. All ~~~ Apprenticeship Advisers. 
5. EEl Sectiqn with reference to their O.M. No. EEI-1 (20) (1) I 

68, dated 22nd January, 1969. 
6. Parliament Assistant, D-G.E.T. 
7. Copy to Guard. file. 

Sdl-
Section Officer, 

for DirectOr General and 
Joint Secretary to the Government of India. 



APPENDIX m 
(Vide Chapters II and III of Report) 

No. 27/6170-Est (SCT) 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

NEW DELH.;-1, 

OFFICE MEMORANDUM 

the 5th June, 1970 
15th Jyaistha, 1892. 

SUBJECT: Notifying vacancies reserved fOT Scheduled Castes and 
Scheduled Tribes to Employment Exchanges-Recom-

mendation No. 3 (para 2.13) in the Fifth Report of the 
Parliamentary Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes. 

The undersigned is directed to say that the Parliamentary Com-
mittee on Welfare of Scheduled Castes and Scheduled Tribes has 
made the following recommendation in its Fifth Report:-

Recommendation No.3 (Para 2.13) 

"The Committee are unhappy to observe that only about 41 per 
cent of vacancies out of total vacancies notified as reserved for 
Scheduled Castes and Scheduled Tribes during 1968 were actually 
filled. They are also unhappy that only 2.3 per cent vacancies were 
notified as reserved for Scheduled Castes and Scheduled Tribes 
during 1968. In view of the insignificant llercentage of vacancies 
notified as reserved for Scheduled Castes and Scheduled Tribes, the 
Committee would like that the MinistriesJDepartments and other 
authorities should ensure that percentage of posts intended to be 
reserved for Scheduled Castes and Scheduled Tribes is duly taken 
into consideration while notifying the vacancieS' to Employment 
Exchanges". 

In this connection, a reference is invited to this Ministry's a.M. 
No. 14J12J67-Estt(D) dated the 10th April, 1968 (copy enclosed) in 
which the Ministries etc. were requested that while notifying 
vacancies to the Employment Exchanges, it should be clearly indi-
cated in the requisition whether or not the vacancies are reserved 
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for Scheduled Castes I Scheduled TribeslEx-servicemen and that 
even if a vacancy is unreserved, this should be specifically stated in 
the requisition. The recommendation of the Parliamentary Com-
mittee mentioned above is brought to the notice of the Ministry of 
Finance etc. They are requested to ensure that the instructions 
issued in this Ministry's Office Memorandum No. 14112!67-Est(D) 
dated 10-4-68 are observed by them and their attached and subordi-
nate offices strictly. 

Sdl-

Deputy Secretctry to the Govt. of India. 

~  

All MinistrieslDepartments of the Government of India etc. etc. 

All  Union Territories; Adviser to the Governor of Assam; 
Zonal Councils; C and A.G.IU.P.S.C. 

Commissioner for Scheduled Castes and Scheduled Tribes. All 
attached and subordinate offices of M.H.A. 

Copy to DGET with reference to their O.M. No. EEI120!7170 dt. 
2-5-1970. 



E D~ IV 
(Vide Chapter II of Report) 

E E~  OF INDIA 

MINISTRY OF HOME AFFAIRS 

~ 16th, April, ~  
NEW DELm-1, . ----

26thChaitra, 1892. 

OFFICE MEMORANDUM 

SUBJECT: Vacancies ~  f9.r Scheduled Castes I Scheduled 
Tribes I Ex-Servicemen. 

The undersigned is directed to invite a reference to this Min-
istry's. ~  ~ ~ ~  14112167-Estt (0) dated. the 10th 
April,' 1968, on the subject noted above, which ~ dOWI;l that the 
appointing authorities should intimate the results of. selecpon ot 
candidates sponsored by Employment E ~  fo 'the -Exchange 
wit.bin ~  ~ ~  ~~  and if al!y of the vaca,n.ci.es· reserved 
for Scheduled 'CasteslScheduled E~ S  is no filled 
by a candidate of the respective category sponsored by the Employ-
mentExchange, specific' reasons theref()r ~  be communi.ca,ted 
to the Employment Exchange. 

It has been brought to the notice of this Ministry that in many 
cases the above instructions are not being adhered to by the em-
ploying Departments. The Ministry ()f Finance etc, are, therefore, 
~  to ensure that the instructions issued in this Ministry's 
uffice Memorandum dated 10th April, 1968, are observed by them 
and their attached and subordinate offices strictly. 

Sdl-

Under Secretary to the Government of Ind:a. 
To 

All Ministries ()f the Government of India etc,  etc, (including all 
attached and Subordinate Offices under the Ministry of Home 
Affairs), Commissioner for SCIST, Commissioner for Linguistic 
Minority Affairs and Zonal Councils, D.G.P.T., DGET (EEl 
Section). 

All Union Territopr GovernmentlAdministrations. 

All regular section of the Ministry of Home Affairs'. 



APPENDIX V 
(Viq{! Chapters II and III of Report) 

No. 141 12 1 67-Estt (D) 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

Dated the 10th April, 1965 
NEW DELHI-I, --- ------

21st Chaitra, 1890 (Saka). 

OFFICE MEMORANDUM 

SUBJECT: Vacancies reserved for Scheduled Castes, Scheduled Tribes 
and Ex-Servicemen. 

As Ministry of Finance etc. are aware, certain percentages of 
vacancies filled by direct recruitment have been reserwd for Sche-
dules Castes and Scheduled Tribes, vide, Ministry of Home Affairs 
Resolution No. 42121149-NGS dated the 13th September, 1950. Some 
percentages of vacancies in Class III and IV posts filled by direct 
recruitment have also been reserved for ex-servicemen, vide Min-
istry of Home Affairs Office Memorandum No. 14126 1 64-Ests (D) 
dated 4th July, 1966. It has been brought to the notice. of this Min-
istry that while notifying vacancies to Employment Exchange 
concerned, the fact that a particular vacancy is reserved for Sche-
duled CasteslScheduled TribeslEx-Servicemen is sometimes not 
indicated in the requisition placed on the Employment Exchange, 
with the result that candidates who are eligible for the reserved 
vacancy are not sponsored by the Exchange. It is requested that 
while notifying vacancies to the Employment Exchange, it should be 
clearly indicated in the requisiti9n whether or not the vacancies are 
reserved for Scheduled .CasteslScheduled Tribes lEx-Servicemen. 
Even if a vacancy is unreserved, this should be specifically stated in 
the requisition The above points may be brought to the D{)tice of 
all the authorities concerned, who may also be in&tructed to intimate 
the results of submission made by the Employment Exchange to the 
Exchange within a period of one month. If any of the vacancies re-
served for Scheduled CastesiScheduled TribeslEx-Serviceman is not 
filled by a candidate of the respective category sponsord by the 
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Employment Exchange, specific reasons therefor should be communi-
.cared to the Exchange. 

Sdl-

Under Secretary to the Government of India. 

~  

All Ministries I Departments of the Government of India etc.  etc. 



APPENDIX VI 
(Vide Chapter II of Report) 

Statement showing State-wise number of trainees On roll and numb-
.er of Scheduled Castes and Scheduled Tribes Trainees, among them 

under Craftsm.en Training Scheme as on 31-1-1970. 

State/Union Territory Total No. No. of Percentage No. of Percentage 
of SIC in- SIT in-

Trainees eluded eluded 
on roll in Co\. 2 in Col. 2 

2 3 4 5 6 

1. Andhra Pradesh 7,452 1,019 13·7 55 0·74 

2. Assam 1.797 119 6·6 125 7·0 

3. Bihar 9.197 470 5·0 505 5·5 

4. Gujarat 3,946 270 6·8 181 4·5 

5. Haryana 3.901 698 17·8 10 0·2 

-6. Jammu & Kashmir 702 43 6·1 2 0·3 

7. Kerala 5,170 559 10·8 2 

8. Madhya Pradesh 5,001 705 14'1 806 16·1 

9. Maharashtra 13,283 1.137 8·6 218 1·6 

10. Mysore ·4,200 566 13·4 31 0·74 

11. Orissa 1,987 267 13·4 189 9·55 

12. Punjab 7,518 1,452 19·3 31 0·4 

13. Rajasthan 1,838 409 22·2 21 0'69 

14. Tamil Nadu 11,238 2,933 26·0 11 0·1 

15. Uttar Pradesh 14,984 1.887 12·6 36 0·24 

16. West Bengal 6,021 592 9·8 49 0·081 

17. Chandigarh 527 40 7·6 16 3·0 

18. Delhi 3.583 260 7·2 

19. Goa 88 1·1 

20. Himachal Pradesh 1,063 196 18·4 53 5·0 

21. Manipur . 264 0·38 51 19·3 

22. Pondieherry 199 16 13·4 
23. Tipura 18 1 5·6 

An India Total 1,Q3.897 13,641 13· 13 2.402 2·31 

35 



~~  

(Vide Chqpter III of Report) 

No. 2714!67 (II) Est (SCT) 

GOVERNMENT· OF INDIA 

MINISTRY OF HOME AFFAIRS 

NEW DELliI-l, the 24th September, 1968. 

2nd Asvina, 1890. 

OFFICE MEMORANDUM 

SUBJECT: Recommendation No. 18 of the Working Group to study 
the progress of measures for land allotment to Scheduled 
Castes and their representation in Se'rvices. Reservation 
in temporary appointments. 

The Working Group under the Chairmanship of Shri M. R. Yardi. 
Additional Secretary, Ministry of H ~  Affairs to study the progress 
of measures for land ~  to Schfduled Castes anci their repre-
sentation in services has inter alia made the following recommenda-
tion:-

Recommendation No. 18 

"Rules of reservation should also be extended to purely tempo-
rary posts. This would give an opportunity to Scheduled Castes 
applicants appointed against. short term vacancies to gain experience 
which will facilitate their absorption later in regular vacancies." 

2. According to the existing ord,ers, reservations are made for 
Scheduled Castes and Scheduled Tribes in all temporary appoint-
ments except those which are to last for less than 3 months. The 
recommendation of the Working Group has been considered and it 
has been decided that the aforesaid reservation orders shoutd in 
fut)lre apply to all temporary appow,tments which ~  to last for 45 
days or more. Accordingly, with effect from the date of issue of this 
O.M., reservations for Scheduled Castes and Scheduled Tribes should 
be made in all temporary appointments except appointments which 
ar.e to last for less than 45 days. 

S6 
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3. Ministry of Finance etc. are requested to bring these instruc-
:tions to the notice of all authorities under them. 

4. This issues with the concurrence of the Comptroller and 
Auditor General of India in so far as persons serving under him are 
concerned. 

Sd[-
Under Secretary to the Govt. of India. 

'To 

All Ministries I Department of the Government of India etc. All 
Union TerritorieslZonal CouncilslUnion Public Service Commission, 
and Attached and Suborainate offices of the Ministry of Home Affairs. 
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APPENDIX IX 

(Vide Chapter III of Report) 

No. EEl 2017170 

GOVERNMIENT OF INDIA 

MINISTRY OF LABOUR, EMPLOYMENT & REHABILITATION 

DE'PARTMENT OF LABOUR ANL EMPLOYMENT (D.G.E.T.) 

NEW DELHI, the 12th October, 1970. 

To 

All State Governments and Union Territories (Departments dealing 
with Employment) 

SUBJECT: Committee (of the Fourth Lok Sabha) on the elfare of 
Scheduled Castes and Scheduled Tribes-Fifth Report-
Employment of Scheduled Castes and Scheduled Tribes 

in Services-Recommendation No. 1.9. 

Sir, 

I am directed to refer to the Report of the Committee cited above 
and to invite the attention of the State GovernmentlAdministration 
to the following recommendation of the Committee: 

Para 1.9-"The Committee note that a comprehensive survey 
on employment of Scheduled Castes through Employment 
Exchanges in certain selected StateslUnion Territory was 
conducted by the Directorate General of Employment and 
Training. They also noted with regret that according to 
the survey conducted by the Working Group, the extent of 
utilisation of employment exchanges by job seeker 
belonging to Scheduled Caste was low as compared to 
other employment seekers. The vacancies notified as re-
served for Scheduled Caste applicants by State Govern-
:rnent establishments formed only a small fraction of the 
total number of vacancies notified to the exchanges during 
the year 1966. According to the survey, a majority of the 
State Government establishments do not generally indicate 
the specific number of vacancies ~  for Scheduled 
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Castes while sending requisition to the employment 
exchanges though they indicate the preference for them 
in some cases." 

ln this connection, I am to invite your attention to paragraph 2 of 
this Directorate General's letter No. EEL 2017170 dated the 17th Sep-
tember, 1970. As suggested therein, I am to request you to kindly 
issue instructions to the offices I establishments under your control 
that they should specifically indicate in their requirements to the 
Employment Exchanges as to whether the vacancies' notified are 
reserved for Scheduled CasteslScheduled Tribes lEx-servicemen, etc. 
,Copies of the instructions issued by the State GovernmentlAdminist-
ration in this regard may be endorsed to this Directorate General 
lOr purposes of record. 

Yours faithfully, 
Sdl-

for Director General and JOint Secretary. 



APPEMDI'X X 

(Vide Chapter III of Report) 

GO'VEIINllft'.NT GF InrA 

MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITA-
TION 

DBPMlTMENT OF LABOOR AND EMPLOYMENT (D.G.E. & T.) 

No. FoE. 1.2017170. NEW DELHI, the 17th September, 1970. 

To 

All State Covernments and Union Territories ,(Department deating 
with Employment.) 

SUBJECT: Committee (of the Fourth ;Lo-k Sabha) on the Welfare of 
Scheduled Castes and Schedu1,ed Tribes-Fifth Report-
E~  of Scheduled Castes .t£nd, Schedu1.ed TribeB in 
Services-Reco.mmerniation No. 1.10. 

Sir, 

I am directed to refer to the Report of the Committee cited above 
and to invite the attention of the State GovernmentiAdministration 
to the follo"in,g recommendation of the Committee: 

Para 1.10. "The Committee also take note Gf the analysis made 
by the Working Group in regard to ther-eaS6fl.5 for non-
absorption of Scheduled Caste candidates against ~  

vacancies. They hope that the Department of Labour and 
Employment would take necessary action to implement 
the Pecommendations made by the Workmg Group so as 
to facilitate the absorption of Scheduled Castes in Ser-
vices in large numbers." 

The Working Group referred to in the above recommendation 
comprised of the representatives of the Minist:-y of Home Affairs, 
Department of Social Welfare, Planning Commission and the 
Directorate General of Employment and Training and was formed to 
go into the question of the recruitment of Scheduled Caste personnel 
in Government services at the Centre and in the States. This Working 
Group submitted its Report in August, 1967 and the relevant recom-
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mendation of this Group referred to in para 1.10 of the Committee's 
Report is reproduced below: 

"The Employment Officers were of the view that the notifica-
tion of vacancies under Employment Exchanges (Com-
pulsory Notification of Vacancies) Act should specJically 
indicate the number of vacancies against which Scheduled 
Caste candidates are required. This would facilitate 
submission and absorption of larger number of Scheduled 
Caste applicants particularly in State Government 
vacancies by the Employment Exchanges. Apart from the 
amendrllent in the form of notification of vacancies as 
pointed out some sort of executive instructions in . this 
regard on the part of the State Government may also be 
necessary." 

2. In this connection, your attention is invited to Rule 4(1) of the 
Employment Exchanges (Compulsory Notification of vacancies) 
Rules, 1960, as amended by the Government of India, Department of 
Labour and Employment, Notification No. G.S.R. 548 dated the 16th 
March, 1968 (copy enclosed-Annexure). The Rule, as amended, 
provides that when notifying vacancies to the appropriate Employ-
ment Exchanges, the employer should specifically indicate in his 
requisition as to whether the vacancies notified are reserved for 
Scheduled CastesjScheduled Tribes I Ex-servicemen, etc. The Gov-
ernment of India in the Ministry of Home Affairs have also issued 
necessary instructions in this regard. 

I am now to request you to kindly issue similar instructions to the 
officeslestablishments under your control. A copy of the instructions 
issued in this regard may be endorsed to this Directorate General for 
purposes of record. 

Yours faithfully, 
Sd!-

Deputy Director of Employment Exchanges 
for Director General!Joint Secretary. 
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ANNEXURE 

PUBLISHED IN PART-II, SECTION 3(i) OF H~ GAZETTE OF 
INDIA, DATED 23-3-1968. 

GOVERNMENT OF INDIA 

MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION 

DIRECTORA'J.'FJ GENERAL OF EMPLOYMENT AND TRAINING 

Dated New Delhi, the 16th March, 1968. 

Phalguna , 1889. 

NOTIFICATION 

G.S.R. 548. In exercise of the powers conrerred by section 10 
of the Employment Exchanges (Compulsory Notification of 
Vacancies) Act, 1959 (31 of 1959), the Central Government hereby 
makes the following rules further to amend the Employment Ex-
changes (Compulsory Notification of Vacancies) nules, 1969, the 
same having been previously published as required by sub-section 
(I) of the said section, namely:-

1. These rules may be called the Employment Exchanges (Com-
pulsory Notification of Vacancies), Amendment Rules, 1968. 

2. In sub-rule (1) of rule 3 of the Employment Exchanges (Com-
pulsory Notification of Vacancies) Rules, 1960 (hereinafter referred 
to as the said rules), for clause (a) the following clause shall JJe 
substituted, namely:-

"(a) Vacancies in posts of a technical and scientific nature 
carrying a basic pay of Rs. 2101-or more per month occur-
ing in establishments in respect of which the Central 
Government is the appropriate Government under the 
Act, and". 

3. Rule 4 of the said rules shall be re-numbered as sub-rule (1) 
of that rule, and-

(a) in sub-rule (1) as so re-numbered, for item 9, the follow-
ing item shall be substituted, namely:-

"9. Whether there is any obligation or arrangement for 
giving preference to any category of persons such as 
Scheduled Castes, Scheduled Tribes, Ex-Servicemen and 
Physically handicapped persons in filling up the 
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vacancies, and if so, the number of vacancies to be filled 
by such categories or persons." . 

(b) after sub-rule (1) as so re-numbered, the following sub-
rule shall be inserted, namely:-

II (2). The vacancies shall be re-notified in writing to the 
appropriate Employment Exchange if there is any change 
iI11he particulars already furnished to the Employment 
Exchange under sub-rule (1)". . 

4. In rule 8 of the said rules, for the words "The Collector or the 
Deputy CommisSioner , as the case may be of the District in Which 
the establishment is located" the words "The Director of Employ-
ment of the State in which the estalishment is located" shall be 
substituted. 

Sdl-
Under Secretary. 



APPENDIX XI 

Analysis of the action taken by the Government on the recommen-
dations contained in the Fifth Report of the Committee on the Welfare 

of Scheduled Castes and Scheduled Tribes. 

I. Total Number of Recommendations 

ll. Recommendationsjobservations that have been accepted by Government 
(Vide recommendations at S. Nos. 3 (para 2-13). 4 (para 2'14). 6 
(Paras 3'7-3'8). 7(para 3·9).9(para 4·18). 11 (para 4·20). 
13 (para 4· 23). 14 (para 5· S) 15 (para 5· 6) 16 (para 5· 7) and 
17 (para 5· 8.) 

Number 

Peroantage to total 

m. Recommendations/observations which the Committee do not desire to 
pursue in view of the Government's replies (vide recommendations at 
S.Nos. 1 (paras 1·9-1'11),2 (para 2'6), 5 (para 2·15). 8 (para 4·17) 
and 12 (para 4· 21). 

24 

12 

57 

Number 7 

Perceotage to total 33· 5 

IV. Recommendations in respect of which replies of Government have not 
been accepted by the Committee and which require reiteration Yide re-
commendations at S. Nos. 10 (para 4·19) and 12:(para 4· 22) 

Number ~ 

Percentage to total 9·5 
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